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* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 2114/2019 and CM APP No. 9893/2019 and
10215/2019

KASHISH AGARWAL & ORS ..... Petitioners

Through: Mr. Gautam Prabhakar,
Advocate

versus

DENTAL COUNCIL OF INDIA & ORS ..... Respondents

Through: Mr. T. Singhdev, Mr. Abhijit
Chakravarthy and Ms. Tanishq Srivastava,
Advs. for R-1
Mr. Tapan Trivedi, Advocate for R-4.
Mr.Nishit Agrawal, Ms. Kanishka Mittal and
Ms. Vanya Agrawal, Advs. for R-5 & 6

+ W.P.(C) 2115/2019 and CM APP No. 9895/2019 and
10216/2019

NAGMA PARVEEN AND ORS. ..... Petitioners

Through: Mr. Gautam Prabhakar,
Advocate

versus

DENTAL COUNCIL OF INDIA AND ORS. ..... Respondents

Through: Mr. T. Singhdev, Mr. Abhijit
Chakravarthy and Ms. Tanishq Srivastava,
for R-1
Mr. Tapan Trivedi, Advocate for R-4.
Mr. Nishit Agrawal, Ms. Kanishka Mittal
and Ms. Vanya Agrawal, Advs. for R-5

+ W.P.(C) 2574/2019 and CM APP No. 11983/2019

SOHELSHAH AKHILSHAH PATHAN
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AND ANR. ..... Petitioners
Through: Mr. Gautam Prabhakar,
Advocate

versus

DENTAL COUNCIL OF INDIA AND ORS ..... Respondents

Through: Mr. T. Singhdev, Mr. Abhijit
Chakravarthy and Ms. Tanishq Srivastava,
for R-1
Mr. Nishit Agrawal, Ms. Kanishka Mittal
and Ms. Vanya Agrawal, Advs. for R-5

+ W.P.(C) 3923/2019

MUKKA NILESH ..... Petitioner

Through: Mr. Gautam Prabhakar,
Advocate

versus

DENTAL COUNCIL OF INDIA AND ORS. ..... Respondents

Through: Mr. T. Singhdev, Mr. Abhijit
Chakravarthy and Ms. Tanishq Srivastava,
for R-1
Mr. Tapan Trivedi, Advocate for R-4.
Mr. Nishit Agrawal, Ms. Kanishka Mittal
and Ms. Vanya Agrawal, Advs. for R-5

CORAM:
HON'BLE MR. JUSTICE C.HARI SHANKAR

O R D E R
% 13.02.2024

1. An accommodation is sought for today as learned counsel for

the petitioner is stated to be busy in certain matters before the

Supreme Court.
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2. Renotify on 2 April 2024 for disposal at the end of the Board.

C.HARI SHANKAR, J
FEBRUARY 13, 2024
yg

Click here to check corrigendum, if any
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